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DATE OF DECISION / ij / / 57 -

Petitioner

_Advocé te for the Petitionerts)

‘Versus

Respondent

Advocate for the Responatin(s)

CORAM o
The Howble Mr. /3. 7\ j?m/ﬂ/\a«/ Ao
The Hon’ble Mr. |

1. Whether Reporters of local papers may be allowed to see the Judgement? po
2. To be referred to the Reporter or not? o
3. Whether their Lordships wish to see the fair copy of the Judgement? i

4. Whether it needs to be circulated to other Benches of the Tribunal? Yo
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
' AT HYDERABAD o

0.A.RO. 896 of 1989 o Date of Order:17/11/8%

P.Satyénargyana «.Applicant

Versus

Government of A, P and

another . « Respondents

For Applicant: Mr.M.R.K.Chowdary

For Resoondentq. Mr. Parameshwar Rao for Mr.Ramakrlshna Raju,
Standing Counsel for the 2nd Respondent

Mr.P.Chandra Mpuli, Special Counsel for
Government of A.P, )

C OR A M:

HON'BLE S5HRI B.N.JAYASIMHA; VICE CHAIRMAN

(Judgment delivered by Shri B.N.Jayasimha, Vice Chairman)

* %k k ok

1. This is aﬁ appylicartion from a Divisional Fores®&
Officer, Nizamabad, a member of the Indian ?oresb—Service&"
Andhra Pradesh Cadre, He has fiied this application )
under section 19 of the Administrative Tribunals Act, 1985,
seeking a direction to the respondents to alter his ‘

date of hirth as requested by him &n his representation

dated 10-3-1989,

2, The appl}cant states.that he appeared for the

Civil Service Examinations in the year 1930 and 1§81. He
was selected for the.Indjan Revenue Service. The! aaollcanf
was keen on joining fﬁ IAS, but, he was not oermitted to

contd,. . .2
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sit for the examination once again for the third time,

‘ He
on the ground that he had attained 28}yeare'and»haéfU&_

veles

‘become age barred to sit for competitive examinations

for the third time since his date of birth was treated
as 27-8-1953, The'applicant contends that the correct
date of birth is 27-9-1955. He!could not detect .

the correctness ofrthe date of birte at that point of
time. Ultimately the applicant. was appointed es a Member

e

"A&M »
of the IFS and allétted to Andhra cadref ok, the exercisewxy ‘
@5 the ontion bmpbe.avnkicamt pursaunt to the examinations
conducted in the year 1981 {written test) . Accordingly,

he joined the IFS in the year 1982.

3. The_applicaht's'father informed him‘ehat hie
correct daee of birth was 27-9+1955 and not 27-8-1953 as
recorded in the SS8C Register-which was carried into the -
recorés ef Hicher Education of the ap?licant. The
applicant's father aleo expressed his.repentance for
erroneous entry made in the school register of the

applicant at the time of his admission into the ®chool,

'Hevinglcome to know the truef£a facts, the applicant submitted

a representation dated 10-3-198% to respondent no.l S*KLCR
alteging that hisga dete of birth be changed from 27-8-1953
to 27-9-1955 for the reaeohs given in that representation,

Although, he made ehe‘representation on 10-3-1929, the ‘
_resgoﬁdents have not disposed of the same so far.i'Aggrieved

by the non-disposal of his representation, the applicant

has filed this application.

4. I have heard Shri M.R.K.Chowdry, learned counsel

for the applicant and Shri Parameshwar Rao for Shri Ramakrishna

Raju, Sr.CGSC and Shri Chandra:Mouli, Spl. Counsel for State

Government,

- contd.,.3
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To:

1? The Principal Secretary, Energy, Forests.’Environment,
Science and Technology Oepartment, Secretariat Buildings,
Hyderabad, Gowvarnmant of A,P,

24 The Secretary, (Union of India) Ministry of Forests
¢y and Environment, Department of Forests and Wilf lifas,
~'Paryavaran Bhavan', C.G.0., Complex, Lodhi Road,
Naw Delhi=11Q 003, ’

3. One copy to Mr?N.R.K.Chaudary, Advocate, 'Satya Sdudha'
6=3-600/A/5,Erram Manzil,Hyderabad=-500 482,

4, One copy to Mr.E.Madan Mohan Rao,Addl,CGSC,CAT,Hyderabad.

54 One spare copy.




5. . The grievance of the applicant is that his
representgtian dated 10-3-1989 submitied to the Ist
respondent has not been dispesed of.. Ia his represen-
tation the applichnt had stated that when he uss admitted
to the 4th class in the,year.1962 the date of birth was
uréngly récorded as é?rB-TQSé. TEe admis;iﬁn register

5 - - Tt :
of the School shows the date of birth as 27-9-1953, Houw-
sver vhen he was recdmitted it was noted as 27-3—1953. The

old School records thus shows two different dates of birth.

He enclcsgd tp the reprEseﬂtafion relguent papers in suppor
of his contention., He therefors r9quesfed that enguiries
may be conducted te enable him to prove that his date/ﬁ?&th \
'is 27-89-1953, Shri Chowdary argues that the applicant

waited for six months aftef submitting the representation

and as the authorities have not taken any action he filed

this application, After hearing the learned counsel for

the applicant and respondents, and in the circumstances of

the case, I think it proper to ainectfthé respondents to

dispose of the representation of the applicent in accordance
with rules within 2'mmnth§.Fram the date of receipt of this
order. The spplication is disposed of with this direction

with liberty to the applicant to file a fresh application,

if aggrieved by any Drder'paséed by the respondents. Wo

‘ - (B.N,JAYASIMHA)
16’ . VICE CHAIRMARN

order as to costs,

Bt. 17th November, 1983,

(Qictated in open %Purt) /15? flr_”ehﬁi}_,dﬁr)fff“
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IN THE CENTRAL ADMINISTRATIVE TRIBUNHL
HYDERABAD BENCH,
|
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HON'BLE MR.B.N.JAYASIMHA: (V.C.)

AND
MR.D,SURYA\ RAD :MEMAER (JUDL)
AND
HON'BLE MIND.K.CHAKRAWORTY :MEMBERN{A)
CAND
RASIMHA MORTHY :MEMBER(D)

HON' BL

HON'BLE MR.J.

DATED: \:}<LY§§$.f

ORDERAIUDGMENT
Mo Ay /R A Eer/NO in
T PN (U.D.No. )

0.ANg @ﬁéi/g}i ,

» » » ' ."-"'TTB‘"" :
?‘Smizqu and\lm:wﬁii?tm.

Dismisded.
Disposed of with dirscton.

LA Jzdered,

Sent‘trﬁhﬂm&-&&h-_m.'
- | Cantral Administrative Tribunsl






